MC(WP(C)N0.193/2014
In WP(C)N0.369/2013

BEFORE
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

Heard Mr. KP BHattacharjee, learned counsel for the
applicants/respondents in the writ petition and Mr. LR Sangma,
learned counsel for the respondent.

This is an application for allowing to file the affidavit-in-
opposition of the respondents No.1-4. Perused the misc. application
prayer for allowing to file the affidavit-in-opposition on behalf of the
respondents No.1-4 is allowed.

Misc. case is disposed of.

JUDGE



WP(C)N0.53/2013
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

Mr. SC Shyam, learned senior counsel appearing for
the respondents submits at the Bar that the entire records of the
present writ petition which had been transferred from the Gauhati
High Court have not yet received and accordingly, prays for listing
this case after two weeks.

Prayer is granted.

List this case on 14.08.2014.

JUDGE

Lam



WP(C)N0.190/2014
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

As prayed for by the learned counsel for the
respondents, further one week’s time is granted for filing affidavit-in-
opposition.

List this case on 18.08.2014.

JUDGE

Lam



WP(C)N0.221/2014
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

Learned counsel appearing for the parties submit at the
Bar that this writ petition could be disposed of with the direction to
the respondents to complete the disciplinary proceedings against the
petitioner within a period of 4 (four) months from the date of receipt
of a certified copy of this order.

Accordingly, this writ petition is disposed of with the

above direction.

JUDGE

Lam



WP(C)N0.223/2014
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

Mr. KP Bhattacharjee, learned GA appearing for the
respondents No.1-3 and Mrs. S Shrestha, learned counsel for the
respondent No.4 pray for four weeks’ time for filing their respective
affidavits-in-opposition.

List this case on 25.08.2014.

JUDGE



WP(C)N0.252/2014
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

Heard Mr. MF Qureshi, learned counsel for the
petitioner and Mrs. NG Shylla, learned GA appearing for the
respondents No.1-3.

Issue Notice returnable within four weeks.

Petitioner is to take steps for service of notice to the
respondents No.4 & 5 by registered post with AD within four days.

List this case on 25.08.2014.

JUDGE



WP(C)N0.369/2013
BEFORE

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

28.07.2014

By an order of this Court dated 28.07.2014 passed in
MC(WP(C)N0.193/2014, the respondents No.1-4 had been allowed
to file their affidavit-in-opposition.

Learned counsel for the petitioner prays for three
weeks’ time for filing rejoinder affidavit.

Prayer is granted.

List this case on 25.08.2014.

JUDGE
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